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of Government Funds, misWle of 
po,",:en,. delay in ex~ution of the 
TUh~orm Harbol,ll' Proje.ct due to in-
emcl~n.cy of the Chief Engineer and 
Ad.mmlstrator etc. The matter is 
bemg looked into. 

Tald., over of wbolesale trade in rice 
wbeat, sugar, clotb, ed.Ible oil and ' 

KeJ'illlle,ae 

4Q. SHRI JYOTIRMOY BOSU' 
SHRI SAMAR GUHA: . 

Will the Mmister of AGRICUL-
TURE be pleased to state: 

(a) whether the Government have 
reached any decision with regard to 
the .take-over of the wholesale trade 
In nce, wheat, sugar, cloth, edible oil 
and kerosene; 

(b) if so, the main features of the 
scheme drawn up by the Government 
and when the scbeme is going to be 
Implemented; and 

(c) whether th, scheme includes 
m,)nopoly procllr('ment also; and if 
not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 

(a) to (c) The Government has 
reached the decision to take over 
wholesale trade in wheat, rice and 
levy sugar. A decision has also been 
taken to sell the entire production of 
controlled cloth through fair price 
"hops approved by the State Govern-
ments, Super Bazars, fair price shops 
affiliated to the National Cooperative 
Consumers Federation and milb' re-
tail shops. No decisions so far, have 
been taken in regard to the taking 
over of wholesale trade in edible oils 
and kerosene. The essential features 
of the scheme are to give the public 
agencies a more dominant role in the 
procurement and dhtribution of these 
commodities and thereby eliminating 
the role of,the middlemen. NecllS-
sary steps to implement deciaions are 
being taken, 

eon.a~ ", r,lu,r~ enr .ver· 
S~~ ... ~ 

50, SHRI ARJUN SETHI: Will the' 
Minister of SHIPPING AND TRANS-
PORT be plea.ed to state: 

(a) whether any money was sanc-
tio,n~ sa a loan to tb.e Oriua qo~,ern­
ment for constrpcti.o,n oI.~ dver' 
bridge over the riVel' Subernarekba 
in Orissa; and 

(b) if so, the amount of loan, date· 
01 receipt of the said loan by Orissa 
Government and whether construc-
tion has been started, if not, the 
reasons therefor? 

THE MINISTER OF STAn IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAJRS AND IN THE 
MINISTRY OF' SHIPPING AND 
TRANSPORT (SHRI OM MEHTA): 
(a) and (b). Yes, Sir. A loan of 
Rs. 74 lakhs has been approved for 
the construction of the proposed 
bridge over the river Subernarekha 
u1'1der the Central Aid Programme of 
State Roads of inter-~ Or Econo-
mic Importance. The loan was ap-
proved in letter dated 22nd January. 
1971 and subsequenUy it has been 
agreed that the loan assistance would 
be shared equally by the Governments 
of West Bengal and Or.i£Sa though 
the work will be executed by the 
Orissa Government. The project 
falls within the delegated powers of 
the State Government for pur-
poses of sanctioning the estimate. 
According to intimation received 
from the State Government, they 
accorded administrative approval for 
.the work on the 30th September, 
1972 at an estimated cost of Rs. 74.30 
lakhs and have invited tenders which 
are being examined by the Tender 
Committee of the Stllte Government. 
Necessary funds would be provided 
to the State G1lvernment whenever-
they ask for it. 




